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MINISTRY OF FINANCE 

(Department of Financial Services) 

ORDER  

New Delhi, the 1st  December, 2021 

 S.O. 4915(E). In exercise of the powers conferred by sub-section (1) of section 46 of the National Bank for 
Financing Infrastructure and Development Act, 2021 (17 of 2021), the Central Government hereby makes the 
following order, namely:-  

1. Short title and commencement.   (1) This order may be called the National Bank for Financing Infrastructure 
and Development (Removal of Difficulties) Order, 2021.  

 (2)  It shall come into force from the date of its publication in the Official Gazette.  

2. In the National Bank for Financing Infrastructure and Development Act, 2021, in section 15, in sub-section (1), the 
following proviso shall be inserted, namely :-  

 
directors nominated by the Central Government under clause (d) of sub-section (1) of section 6  

 

[F.  No. 18/7/2019-IF-I] 

LALIT  KUMAR, Economic Adviser  
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